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bench hereby directs the Applicant Company to issue notice to all its

Unsecured Creditors rvith a direction that they may submit their

representatiom, if any, to the Tribunat and copy ofsuch representations shall

simultaneously be served upon the Applicant Company.

lT.That the Applicant Company is directed to serve notices along with copy of

scheme upon:- (i) the Deputy Commissioner of Income Tax, Circle 14 (l)

(2), Aayakar Bhavan, 4th Floor, M.K. Road, Mumbai - 400 020 within

whose jurisdiction the Applicant Company's assessment are made, (ii) to the

Central Govemment through the office of Regional Director, Westem

region, Mumbai, (iii) to the Registrar of Companies, Mumbai with the

direction that they may submit their representations, if any, within a period

of thirty days fiom the date of the receipt ofsuch notice to the Tribunal with

copy of such rqrresentations shall simultaneously be served to the Applicant

Company, failing which, it shall be presumed that the authorities haye no

representations to make on the proposal.

18. Applicant Company to file affidavit of service in the Registry proving

dispatch of notices upon shareholders, Creditors, notices to Regulatory

authorities as stated in clause 16 and 17 above and publication of notice in

newspapers.

M. K. SHRAWAT
MEMBER (JUDICIAL)

Dated : 13.10.2017
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BHASKARA PANTULA MOHAN
MEMBER (JUDICIAL)
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